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CALLING ATTENTION 
·To MATTER OF URGENT PUBLIC 

IMPORTANCE 

REPORTED ARMED ROBBERY IN CANARA 
BANK MAHARANI BAGH BRANCH, NEW 

DELHI 

PROF. RUP CHAND PAL (Hoogh-
ly): I call the a tention of the Minis-
t er of HOME AFFAIRS to the follow-
ing matter of urgf:nt public impor-
tance and request that he may make 
a statement thereon:-

''R eported armed robbery in the 
Canara Bank, Maharani Bagh 
Branch, New Delhi, on 21st Feb-
ruary, 1982". 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): Sir, There was a 
.Cacoity in the Branch of Canara Bank 
Situated in Maharani Bagh at about 
12.30 .p.m. on Sunday the 21st Feb-
ruary, 1982. This Branch works on 
Sunday from 10 a.m. to 12 noon. At 
about 12.30 p.m. 4 15 person s carrying 
'firearms forced their entry pushing 
aside the chowkidar. They ord ered 
the employees of thf: bank to collect 
in a corner and face the wall. At 
pistol point they ob!ained the keys of 
the s rang room from where they 
coJlected an amount of Rs. 10,78,880. 
They escaped in a sk. ' bJ ue Fia t car 
bearing No. DEB 57 which they burnt 
fo a secluded lane in the nearby 
Kalandi residential colony; and escap-
ed in another car already parked 
here. 

The Police: Con trol room was in-
form ed about this incident at 12.44 
p.m. and the flrst police party r each-
ed the spot by 12.49 p.m. The SHO 
With his staff also reached the bank 
followed by the DCP and other 
'Senior officials including the Com-
missioner and th £:- Additional Com-
~issioner. The Lt. Governor also 
visited the site a little later. 

'3536 LS-11. 

The Delhi Police alerted the border 
tPOsts and the U. P. and Haryana 
Police to keep a watch for the car. A 
case was registered at P. S. Srinivas-
puri and is being investigated. Police 
parties have been sent to different 
places to check ce:rtain leads. 

Vigorous efforts are being made to 
apprehend the culprits. 

PROF. RUP CHAND PAL: Sir the 
bank dacoity that took place on Sun-
day Jast at M~~iarani Bagh is a daring. 
daylight dacoity and the method 
followed by the armed dacoits reminds 
us of the T xas story which has been 
written about the dacoities and armed 
robberies in certain parts of America 
and other places. 

Sir it was a 10-minute operation 
and the armed dacoits escaped with 
more than Rs. 10 lakhs by Glapping 
the watchman, the cashier and the 
Manager. 

12.13 hrs. 

[MR. DEPUTY-SPEAKER IN THE CHAlR] 

Sir, it is no t the first incident of 
this tyue. In the recent past, three 
such daring dacoit ies, if not moreo, 
1ook place only in South Delhi, the 
first one at a nationalised bank, the 
Bank of India, Greater Kailash 
Branch, and the second at a branch of 
the same Canara Bank in South Ex-
tension . 

Sir, dacoity is not a new thing in 
Delhi. Delhi, of late, has be:gun to be 
described as the capital in the crime 
map if India and very often, on many 
occassions we have a·scussed many 

' things about the law and order situ-
. ation in Delhi itself. Bu the ne:-w 
thing here is that the operation was 
meticulously planned and a "cover'' 
car was used and the other car was 
burnt in such a manner that it is a 
pointer to new thing that are coming 
up in respect of dacoitie:s. A routine 
answer and stock reply has been 
given by the hon. Minister. If the 
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Minister ultimately says that the 
bank dacoity is an international phe-
nomenon there is nothing to be 
amazed with. Because when the in-
flation was di!Jcussed', it was said it 
was an international phenomenon. 
If you w ant to discuss corruption, itl 
is said that it is an international 
phenomenon. If you now try to dis-
cuss the Maharani Bagh Bank 
Dacoity, it may be 13aid so. I do not 
know. 

MR. DEPUTY SPEAKER: It is an 
all-India phenomenon. 

SHRI G. M. BAN ATW ALLA: 
(Ponnani): There is a foreign hand 
in looting the banks now! 

PROF. RUPCHAND PAL: Yes, You 
must try to find out. 

MR. DEPUTY SPEAKER: Prof. 
Rupchand Pal, it is inculding WestJ 
Bengal 

PROF. RUPCHAND PAL: No sir. 
If you see thte stati stics. the amount 
recovered by the police is really 
praise-worthy. 

This is amazing that only ori e wa-
tchman or on ly one seClli'jty gu:ard 
was there with a simple wooden pole 
to protect th e bank and to look after 
its security. Sir, in view of the state-
ment m ade by the hon. Minister, may 
I know from the hon. Minister whe-
ther it is a fac:t that the banks have 
not adhered to the security m eawre:.i 
.suggested by Delhi Police itself? Is 
it not a fact that a circular was issu-
ed by Delhi Police in Nov mber last 
following a bank robbery in South 
D elhi and the banks were asked to 
ap;>oint plain-clothed policemen wh 
had sophist icated arms and banks 
were also asked to fix giril doors and 
install alarm system? How is i t that 
even after that circular, the authori -
ti s did not adhere to that? Or is it a 
fact that the bank authorities approa-
.ched t he police repeatedly to sa nc-
tion arms licence to the watchmen 
to implement certain recommenda-
tfons of the authorities regarding 
al rm system and direct line between 
police and othe:rs? 

Is it not a fact in view of just what 
I have mentioned that the senior 
manager of the said bank that was 
looted on Sunday wrote a letter to 
the Central authorities sweral months· 
ago that a licence for gun for the 
security guard be given? And the 
details were sought in this connec-
tion and were provided by the bank. 
authorities. But still no gun licence 
was provided to t he security guard. 

In the story, we find many things. 
that the car was used with such and 
such number plate in which they 
came and it was of such and such 
colour and actually th e: number plate 
used was DEB 57. All t hese things 
have com e out in the newspaper. 
How far is this true, r do not know. 
But still wh en the checkposts were 
alerted, a peculiar thing happened. 
Though the check.posts were alerted' 
r egarding the number DEB 57, even 
when th e police kn E:w that this was 
a fake number and this could not be 
the number by whJch the dacoits · 
could escape or pass Inio any other 
country - side or neighbouring State. 
Was t here:- any mis-coordination? Wa -
it intentional. deliberate or it was a 
lapse? If it was a lapse, the respon-
sibility will have to be .fixed and what 
has been done in this respe:ct by the : 
Government? 

In this connection . I would like to 
know from the hon. Minister whether 
the onfedcralion of Bank Officers.' 
organisations have: come out with. 
certain suggestions to check or pre.-
vent bank dacoities. Firstly, there is· 
a sugg stion that there should be 
libHal sanctions of arms licences to 
Bank Officers. Secondly, the .photQ-
graphs of known a nti -social persons: 
or those involved in bank dacoities in· 
the past, but no~ 0 :1 bail or freed by 
the court later on should be provid-
ed l'O the Bank authorties. Titirdly,_ 
thre-re should be a direct link betweel'l'I 
the Bank and the local police as alsOI 
the mobile police patrol during bank-
ing hours. If such suggestions have-_ 
been given. I want to know what steps· 
the Government have taken in thi 
regard. 
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There are already certain safety 
measures suggested by the RB.I. 
which are to be taktn by the Bank 
authorities when the Bank money is 
being carried from one branch to 
another. Again, when a new branch 
is being opened, there are ce:rtain 
things to be enquired into and certain 
aspects to be taken into a ccount. 
Arms licences should always be pro-
vided and security guards should al-
ways bE:- armed. We are always feel-
ing proud that we have came up in 
science and technology, Can the 
Government not provide an alarm 
system in the Banks so that as and 
when there is any chance of looting 
or dacoity taking place in t_he Bank, 
an alarm system may be used? Also, 
there should be a time schedule for 
the opening and closing of the strong 
room and there should also be a pro-
vision for automat ic e lectric doors. 

Th i:-se are the suggestions that have 
come up. I do not know whether 
the Government has considered all 
these sugge5 tions. Why I am asking 
all these things, as to whether any-
thing has been done i n re3pect of 
these sugges ion s, is becau e the 
people have starled thinking that 
there i13 a pa ttern in a 11 those dacoi-
ties . As it has come out in the news-
papers, if we analy~e onl.' these three 
Banks dacoities which have taken 
place in a few montb.> in South Delhi 
itse lf. we can find a pattern and this 
pattern is coming up. So much money 
is being spent by the Home Mini-try 
to safegua rd the interests of the 
people. But we find that one a.fter 
another bank dacoity it taking p1ace 
and' nothin g has come out. I want to 
know from the hon. Minister what has 
happened to the first Bank dacoity? 
Has anyone been arrested? What ab ~:>ut 
the se~ond bank dacoity in which 
Rs. 6.5 lakhs were involved, in the 
Canara Bank. South E :tenc:ion 
Has anyone been arrested? 

In view of all these bank dacoities 
taking place in alarming proportion 
particularly in Delhi, may I know 
what positive steps the Government 

propose to take immediately . In 
this context. I would like to know 
from the hon. Minister how many 
dacoities have taken plac;e during the 
period 1980-81 and 1981-82 (upto 
t his period) in Delhi itself, how many 
persons hav been arrested, what is 
the amount of money involved and 
haw much has been recovered by the 
police? 

SHRI P VENKATASUBBAIAH: 
Mr. D~pu'.~·-S:Je .• ker, Sir, I will start 
by •..)aying that U1e ho i . Member has 
asked wh ..,th er Lh is i ' also due to in-
ternational phE: nomena. 

It may be All-India phenomenon 
that according to statistics, West Ben-
gal tops the list in the matter of 
bank dacoities. But I do not want 
to go into those detai ls now. 

MR. DEPUTY SPEAKER: You say 
th3.t even if it t,akes place in West 
Bengal, it i<.: ba L There is no harm 
in m aking that statemen t. 

SHRI P. ~ENKATASUBBAIAH: 

Wherever it takes p:ace, including in 
West Bengal, it is bad. That is what 
I have said. 

(Interruptions) 

PROF. RUP CHAND PAL: Now 
w e are discussing about the incident 
that took place in Delhi itself. 

SHRI SATYASADHAN CHAKRA-
BORTY <Calcutta South): West 
Be:ngal is a nightmare to them. They 
cannot forget We- t Bengal. 

SHRI P. VENK TASUBBAIAH: 
But, it is not a nightmare for da-
coits. 

Another point which is raised is 
about the licence thal has been sought 
for and that there has been a delay. 

No such 1icence: has been asked for 
.and there is no question of delay in 
granting the lic_ence. 

The Federation made certain sug-
gestions and the Hon. Member has 
e:numerated some of the suggestions 
that were made. They have been re-
ceived recently and these are under 
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the active consideration and exami-
nation by the Banking Division of 
the Ministry of Finance. The next 
quest ion was why only a particu-
lar Number has been indicated to 
the check-posts? 

I have give in my slatement the 
chronology of events that have taken 
place with regard to this bank rob-
bery in Maharani Bagh. 

SHRI ATAL BIHARI VAJPAYEE 
(New Delhi) : Is it a robbery or a 
dacoity? 

SHRI P. VENKATASUBBAIAH: 
It is a robbery or dacoity, whatever 
jt may be. Jt may be a dacoity. 

MR. DEPUTY SPEAKER: Can 
you distinguish the difference in 
meaning between 'robbery' and 'da-
coity'? 

SHRI ATAL BIHARI VAJPAYEE: 
I can, if you allow me to do so. 

MR. DEPUTY SPEAKER: We will 
have a separate discussion on this. 

SHRI P. VENKATASUBBAIAH: 
According to the details of the case 
which I have given ju;;t now, the in-
cident is reported to have taken place 
between 12.30 hrs. and 12.38 hrs. In-
timation was given to the Control 
Room at 12.44 hrs. Police arriv,ed at 
12.49 hrs. The ne:xt question was 
why only that particular NuD1-ber was 
given when the Police made an en-
quiry there on the spot. 

They said tha the peo::>1e came in 
a articular car and they committed 
the crime and ran away. So, imme-
diately Police had taken action to 
alert the Police at the border and 
Che~k-post also in various Control 
Rooms tha such and such a car has 
committed a dacoity. People know 
that car. Only after some time 
when the alert was made from one 
Control Room, we got information 

that in a particular lane, a car bear-
ing th~ same number was burning. 
So these people and the Policemen 
went there and they made an enqui-
ry. By the time the enquiry was 
made and the local people were in-
terrogated, only then, they came 
to know that there was a car waiting 
at the: site. This particular car bear-
ing that particular Number has been 
burnt and so it is not a question of 
complacency on the paq of the Po1ice 
because they never knew. They came 
after some timf:' and found that this 
car h-.d been abandoned in a l:lne 
a:!"ld it was burnt and the daco1ts had 
gone away in a particular car. 

PROF. RUP CHAND PAL: What 
is the di!i.tance between the bank 
and the place where: that car was 
left? 

SHRI P. VEN KAT ASUBBAIAH: 
I am not able to tell you at this 
time. It took them another 15 to 20 
minutes; by the time they got the 
information that a car bearing th :1 t 
particular number was burning, they 
we:nt there; immediately they -reach-
ed that place; that must have taken 
them five to ten minutes ; and then 
the interrogation. I under tand it is 
one kilometre from the bank. They 
made all t hese enqui ries and then it 
was m ade known t o them thrnugh 
cross-examination people that they 
had gone in a different car. It was n ot 
a deliberate thing on the part of the 
pol ice to mention onlv that particul ar 

ar. When information came to 
them, the first thing th€y did was , 
they alerted all the control rooms • 
and also check-po<::t s and they c:peci-
fically rn E. ntioned that car because 
the people on the spot said that in 
that particular car bearing that num-
ber those peo;ile had sPed away. 
There w as no complacency, nor was 
there any deliberatf: act, on the p art 
of the police in this case. 

Another problem he has m entioned 
is about certain steps that are to be 
taken. We had a 5or1 of discussion 
with the bank authorities and the 
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Banking Division about the safe-
guards to be taken, the precautionary 
measures that have to be undE;rtaken 
to see that such thing do not recur. 
The hon. Member is correct when he 
has said that the Deputy Commis-
sioner of Police has addrtssed a let-
ter to the banking authorities. Vari-
ous point3 came to be discussed in 
that. There are at present 35,000 
branches of commercial banks in the 
country and po _; ting of armed guards 
in £:ach of t hem would mean emp-
loyment of I,40 000 on the basis of 
four guards per branch; the expen-
diture will come to something like 
Rs. 140 crores per annum. This is 
the financial constraint that was dis-
cussed in that meeting. That is why 
the suggt::stion was made th at banks 
may have a selective approach of 
posting of armed guards in sensitive 
and vulnerable points, especially 
where there are significant cash hold-
ings. Apar t from th t financially 
prohibitive aspect of the m atter, 
posting of armed guards also does 
not ensure the safety of lives of the 
employees or cu'3iomers . The experi-
ence of the banks has been tha~ 

wherever there was resistance, th €= r e 
have b een injuries to or even dea th 
or bank emplorees or armed guards 
themselves or customers. Out of the 
five cases where thefts have taken 
place. th··ce were in branches wh er e 
armed guards were present. Thi:" i 
al o one h82ard whfrh has been dis-
cussed in that meeting. 

Thi5 particular bank the Canara 
Bank. has discussed this ma11 er and 
they have come to a decision t: .cit, a 
least jn their branches v. bich are 
in the north, these armed guards 
have to be provided. That was the 
recent decision made by tht: Canara 
Bank management. In vulnerable 
branches, specially those having lot 
of cash balances, it was decided that 
armed guards should be provided. 
The other decisions taken include in-
sta ling of electronic alarm system 
which the hon. Member has poirlted 
out and branches observing holidays 
on the same d'ay when markets are 

closed-on a day other than Sunday. 
These are some of the decisions that 
have been taken in order to see that 
such dacoitie3 -do not take place. 

About the Canara Bank also I have 
mentioned as to what decisonis they 
have taken in the matter. 

As r egards the other points which 
the hon. Member raised, namely, 
ahout the dacoities that took place in 
South Delhi-especially he mentioned 
about three dacoiti cs that took place 
in Delhi-I am told last year there 
was a dacoity that took place and in 
the previous ve r, two dacoities ' took 
place--as pointed out, we are making 
vigorous effort . 

Regarding the dacoities that have 
taken place in Septembt- r 1981 , the 
police are taking all the n ecessary 
steps. There are reasonable chances 
of findin g out or identifying the 
culprit3 and bringing them to book. 
All these efforts are being made in 
this connection. 

MR. DEPUTY -SPEAKER: He 
w anted to know as to how many of 
them have been arrested. 

SHRI P. VENKATASUBBAIAH: 
Investigation is going on. So, at thic:; 
juncture it is not in public intere. t 
nor is it in th e intere t of successful 
investiga tion of the c::-se t upply 
all 11 e det ils since i he culpri!s may 
have a cha11ce to e-cape on the way. 

I havf; already said about t he 
dacoitics that took place last year 

I said that vigorous in vestigation is 
going on . We a e tak'ng alt possible 
steps in t his regard. 

As regards safety m easures, w e are 
in constant touch with the banking 
authorities to see that such vulner-
a~le places are properly guarded. We 
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have taken all possible steps in this 
connection. Ti1ere is, therefore, no 
complacency or any sor t of indiffer-
ence on the part of the Governmen t. 

MR. DEPUTY-SPEAKER: There is 
n<> other way of replying. 
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~ ~ m, eft ~'ITTT ~ ·Cfi CfiT ~1!fil"
G:R ~ R;:r m- ~rn- ~~ cnn 
err ? ~ITT ~ "~ ~fcrlf I <ITT 'CiC:~ l m 
CfiT ~~ ~' 9;1i"{ ~~ ~ tfft' CWl'T~ 
Gfuur ~m- ;r ~t-r m ~ "!ctfl" ~, 
al' ~ m ft~fu ;j- \;\Cf fen" \3~ FG., 
~ CirG" ~, ;f.f.hlGl~ f'l~c~ ~irr 
'IT ? 

MR. DEPUTY SPEAKER: There are 
three more M~mbers, Prof. Mehta. 
Please give them some time also; you 
should not exha ust everything. 

PROF. AJIT KUMAR MEHTA: I 
have got only these questions, Sir . 1 
have concluded. 

SHRI P. VENKATASUBBAIAR: I 
will confine myself only t o the points 
which have been raised in regard to 
this incident of dacoity which has 
taken place, which is the subject unde r 
discuss ion n ow. He refe rred to crimes 
and other things in other parts of the 
country and GO on. Sir, t hese are va-
rious details . If an appropriate ques-
tion is put, then, it will be answered. 
I do not want to waste tile time of the 
House now to go into these details. 
I will confine myself only to the sub-
ject under discus ion. The hon. Mem-
ber said that in some western count-
r ies certain security measures h ave 
be n devised and he asked us wheth r 
we are going to introduce such th ings 
h e re in our country. Well, Sir, 1 have 
already stated in my statement ear-
lier that we are having discussions 
with the Banking Division and with 
the Bank s regarding the introduction 
of the Electron ic system, about the 
Walkie-talkie and so on. We are going 
into the deta ils as to what effective 
steps can b e t ak en. These m atters 
are under active examination of the 
Government ln consultation with the 
Banking Dl~sion , as well as with the 
Banks concerned in the country. 
!I a&ree with the hon. Minister. 

(CA) 

MR. DEPUTY SPEAKER: Hon. 
Member .. 

SHRI P. VENKATASUBBAIAH: 
Hon. Member,-! am sorry. 

SHRI SATYASADHAN CHAKRA-
BORTY: There is no Minister here. 
It is only your privilege. 

SH RI P. VENKATASUBBAIAH: A 
slip of tongue also m ay make him a 
Minister sometimes! Who k nows? 

SHRI SATYASADHAN CHAKRA-
BORTY: I am h appy he has told 011 
the f uture , t hat in future, a Minister 
can be there f rom this s ide; let them 
also join us here. 

MR. DEPUTY SPEAKER : Sometime 
back I saw in t he paper s that he 
would b ecome Chief Minister; t here-
fore he is addre -sing him as Minister . 

SHRI P . VENKATASUBBAIAH: 
&r, if I come to that side, I will be 
in very good company of Mr. Satya-
sadhan Chakrabo rty, because, a t no 
point of time is there any hope of h is 
coming on this side. I will fin d it a 
good company there. 

He refer red also t o the Sta te Bunk 
which is a ma jor Bank in t his country. 
It is also under active consider ation as 
to wh at steps a re required to be t aken 
to provide t hem with the la test gad-
gets and electronic equipm ents. 
Then, fin ancial constraint s a re also 
there. All these things are being dis-
cussed threadbare. 

A bout keeping the Cash, already 
de tailed instructions h ave been given 
to the various branches of the banks 
as to how money has t 0 be kept. The re 
are security measures . There is a saie 
provided ana the cash has to be put 
in a very safe place. Th ere is no lapse 
on this account. 

The chowkidar is a bank employee. 
As I have s a id these dacoities have 

' taken place in South Delhi. The 
Canara Bank management has already 
said that in such cases, especially in 
Northern India and Pelhi, they are 
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having a proposal to arm the santry 
or the chowk.idar in these vulnerable 
places. A nd I hope a decision will be 
taken 'soon on the lines suggested by 
some hon. Members. 

SHRI SATYAGOPAL MISRA (Tam-
luk) : Sir, within a very short spell o! 
time, three bank robberies have taken 
place in South Delhi alone and none 
of the culprits involved in these inci-
dents have been arrested so far. This 
is the picture and position of the capi-
tal of our country. This causes a great 
anxiety among the people. The hon. 
Minister was 13peaking about West 
Bengal. Let me explain some facts to 
the House . During the year 1979, the 

• police in West Bengal was able to re-
cover R.'s. 22.51 lakhs which were looted 
by the dacorts in that year and 25 
persons were arrested. I can also give 
the figures of 1980 and 1981. 

Th e idea that giving guns or rifles 
to the watchmen on duty in the banks 
will save the banks from such daco it ies 
is not true. Our experience in West 
Bengal is that in some banks, the 
rifle given to the Chowkidars were 
also snatched by the <lacoits. Of course' 
after the incidents took place the 
West Bengal Police were able to re-
cover those gunr3 and rifles . · 

I would not like to go into further 
details. I would only ask some specific 
questions and would expect specific 
answers to them. 

How many inc idents of bank dacoity 
1 • have t aken place in Delhi since ist 

·January, 1980 and how many C:..!lprits 
have been arrested so far? What is 
the total amount which has ~)een loot-
ed by the dacoits from the l.anks of 
Delhi since 1st January 1980 and how 

' much of that amount has 'l:>een reco-
vered so far? \Vhat are the preven-
tive measures that the Administration 
has taken from time to time for the 
security of the banks and with what 
effect? -

SHRI P. VENKATASUBBAIAH: 
The hon. Member has mentioned about 
West Bengal. I only in a passing refer-
ence said -that West Benga also i3 not_ 
free from this. As a matter of fad, 
it is not only free but perhaps 
heads the list. That is what I have 
said. Accord ing to the information 
we have received, in West Bengal there 

were 11 incidents of bank rlacoity out 
of 24 in the whole country in 1980; ancl 
there were 16 such incidents in 1981 in 
West Bengal out of 40 in the country. 
Thus, West Bengul accounts for 40 per 
cent of the total bank ctacoity c ses in 
the country in 1980 and 1981. During 
the current year upto 21-2-1~82, there 
have been 11 incidents of bank rubuery 
and dacoity in the country, ... nd six ol 
them have occurred in West Be!lgal. 

PROF. RUP CHAND PAL: .cl.av~ you 
any kno\vled.,e about the iaf't that 
some of the arrested persons belong-
ed .. (Interrttptions). 

MR. DEPUTY-SPEAKER: T do not 
allow this question. 

PROF. RUP CHAND PAL: AU i :ght, 
Sir. 

SHRI P. VENKATASUBBAIAH: This 
is an insinuation. \Vhenever th<'re is 
a. dacoity, should I say that it is being 
don e by.•• 

MR. DEPUTY-SPEAKER: H h ns al-
ready withdrawn it; it is not proper. 

SHRI P. VENKATASUBBAIAH: I 
h ave already mentioned about the bank 
dacoities that have taken plac i 
Delhi. During 1980, there w .::is no bank 
dacoity or robbery. In 1981, there were 
2 and in 1982. it is one. There are the 
statistics that I wanted to give. 

SHRI SATYAGOPAL MISRA: How 
many of them have been arrested? 

SHRI P. VENKATASUBBAIAH:The 
hoo. Member also wanted to know, 
whose car was involved in this aa.:oity 
etc. I would like to state on the floor 

••Expunged as ordered by the Chair. 
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of tfie House that investigati:ms in this 
case as also in the previous dccoity 
cases are going on. There dCe some 
inter-State dacoits that are operat :r.g . 
T~ese people are not only confined to 
Delhi. 

We cannot exp 2ct t hai: only r esi-
dents of Delhi would do the dacoity 
in Delhi. It is not like that. They 
are not controlltd by any Citizenship 
Act or any residential Act. These are 
inter-stat e dacoits, that are oper ating, 
It t akes sO!Tie time to investigate and 
1 do no want to spell out all those 
details? It may vitiate the investiga-
tions and the culprits may not be 
brought to book . 

PROF. N. G. RANGA (Guntur): It 
would help the dacoits. 

q) 'U'{ ~ ~ ( lflIT) 
~71" l1it~' ~~ cf 'cfi <ii" "11 
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~~~mmi:r ffi:q~~ 
fCfi ~ ~ ~ if ~ m-
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MR. DEPUTY -SPEAKER: W ~ are 
not discussing about Bengal, Calcutta, 
but about Delhi. 

~ -uq ~ ~ : $~ crra 
it ~ ~ ~ fer. ~ ~~ if 
\1'T lf'US 7-fITT *1" Cfm 414'J !JI '1 ~ I 
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MR. DEPUTY -SPEAKER: Come to 
the subj eo~ proper. 

SHRI SATYASADHAN CJ-JAKRA-
BORTY: Do you know how many 
were appreh ended by th ~ police? How 
many of them were arrested? Do you 
know that? Do you know the figures? 
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13-00 h l'G. 

SHRI P. VE KATASUBBAIAH: 
Because of the historic st ps whil'h 
have been taken 1.J our Prime Minis-
ter, the branche5 have spread far and 
wide in the country. As I have stated 
in my statement alread.v,-there are 
35.000 branches of co11mercia1 banks in 
the country in the far-flung dTC'<'IS . I 
h ave told the House, through you, Sir, 
about the s curi ty measu res to I c 
taken, what the financia l constrnints 
are, and how many people are to be 
employed. S uppose they are armed, 
what will be the repercussions-is it 
going to help in stopping the dacoitG 
or will i l have an adverse effect, or 
result in rifl es being snatched (j\Vc..y, 
as mentioned by our hon. fri end. ThPse 
are t he m atters whi ch h ave to b e look-
ed into very ca refully, i.e. in far-flung 
areas, what steps are going to Je t nk n. 

We are discussing this m ati.er w ith 
the m anagements of var"ous banks. A 
suggestion was made to identify cer-
tain vul nerable pla i:es where there i 
a possibility of dacoiti es taking place . 
Steps are also being tak'en in this re-
gard. 

They said that in W st Bengal, -:10 
per cent of the dacoiti s h ~we take n 
place. Natu rally, Mr. Ram Swaroop 
Ram asked that wh en 40 per c.e11t or 
the dacoities h ave taken pl ace in \V f>s t 
Bengal alone, whether that does not 
reflect on the admini stration , w hereas 
less dacoities have been there in •.th r 
places-in Delhi, 2 or 3. Tho.t is a 
matter on which the State Go· ernment 
will take a11 necessary steps t o 'See 
that thsee things a ::-e properly mai n-
t .,dned. 

About ctacoities which ha ve taken 
place in other places we have to get 
the neccss.:uy informs' ion fro;.i t.hcm. 
Whateve:- information js a ·~i1able, 
h as been given to the House. About 
action t aken, and what is the resul~ of 
the investigation he asked me a Ques-
tion-whether a comprehensive report 
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will be placed on the Table of the 
House. At this point of time, I w~~ 1 not 
be able to give any answer. I! any 
specific question is put in this connec-
tion, we will consider it. 

SHRI G. M. BANATWALLA (Pon-
nani): It is a matter of common know-
ledge that there is a spurt ;n crimes. 
This may not be accepted by Govern-
ment, who maY come forward with all 
kinds of statistics. That apart, t:ie fact 
remains that law and order is deterio-

r ating. 

With respect to this parti cul3.r bank, 
we have this very routine reply that is 
being given by Government. It just 
narrates the incident, and say5 that 
action is being taken. This ::.ho v s the 
indifferent attitude the Government 
has taken, at which I must expres· my 
serious disappointment. 

I have been very keenly listening to 
tlie reply given by the hon. r.Iinister. 
That reply is also most disappomtt. g. 
We have been told that police i3 ask-
ing the banks to make sEicurity arrange-
ments. There are financial cons·cra1nts: 
and therefore there is helpl 3Sness. , , 
Banks will require so many thousands 
of a rmed guards involving ,in e:~1rn

diture of '.30 m any crores So, there is 
helplessness . 

Another point made is that it con-
cerns the Stale Governments. So, Jet 
the St ate Governments look Riler this 
thing. It is a very disappointing way 
of tackling the whole siluation. 

This particular inst ance dese rves se-
rious consideration. There are lhree 
important aspects which I wou!d l ike 
to place before the Governm('nt and 
the House. In the first place, this ins-
tance or bank dacoity is a glaring ins-
tance of the lapse of all security ar-
rangements by the Police. When I say 
so, and make this specific charge 
against the Government-.to be r ebut-
ted if they can do so-I must draw 
your attention to certain Jmportant 
points with respect to the barkground 
to this ch'lrge. It has been already 

(CA) 
pointed out that this particular bank 
dacoity is not the first of its kind. In 
the recent past, we have had two more. 
We found two more day-light robberies. 

The Canara Bank Branch in South 
Ext·ension was looted of Rs. 6.35 lakhs. 
The second instance :n the recent p~st 

was of the Greater Kailash Branch 
of the Bank of India where Rs. 1.75 
lakhs were looted. Now, this is the 
thi ra· mafor bank dacoity in South 
Delhi. There is also the similarity 
of mod us operandi. As has been 
p ointed out by one hon.me:11ber, th e 
dacoity is ta.king place at banks which 
conduct business when other estab-
lishments in the area are closed. Then 
another similarity in the modu s op-
erandi in all the three cases was that 
the dacoits entered the bank.;; ;;i lit Ue 
later af te r the banks had closed their 
money tra !1•.rnctions f or t he .day. 
Here we have two particular points. 
This is not th e first ins tance of the 
bank dacoity in the recen t past ; and 
secondly, the re is the similarity of 
modus operandi. 

We have a tall claim made by this 
Government with respe.,t to the secu-
rity arrangements that hove been 
made. We had been told and are be-
ing told many times r pe<lledly that 
there is round-the-clock patrolling. 
This particular asi3urance has been 
given to us many times . We had been 
told of thi s so-called round-th12-clock 
patrolli ng m any times. I do not }:11ow 
whether that patrolling was in snor-
ing slumber when this <'!a cuity was be-
ing committed? When the second ma-
for bnnk dacoity took place, we were 
assured that there w ou1a be i~c . i ce pi· 
cke1s especiaH:v nea r the h :mks operat-
ed d'uring holidays or after office 
hou rs. Was there or was there not 
an implementation of this assu rance 
that had been given to the people. or 
Delhi? After the second bank dacoity, 
was there police picket here? 
Yes. perhaps, there was a lone const-
able standing somewhere in the cor-
ner; and that constable also perhaps 
moved away from the &cene immedi-
ately before the money transaction had 
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come to a close, that is, immediately 
before the time for the modus operan-
di had come about. 

We hav.e been told that police pat-
rolling h as been intensifiec'I; we were 
also told that there are 12 motor-cycles 
fi tted with wireless sets which have 
b een m JbiJised to patrol different 
areas. Where are those 1r.otor-cycles? 
What has happened to them? We 
were al so t old that four vans are ever 
ready to follow robbers. These are 
all assurances given only some time 
past. If you so wish, I w'.11 give the 
dates also when these assurances had 
been given to the people of Delhi. But 
r do not know what happened. to this 
patrolling. the police pickets these 

' vans and so on? 

Therefore, from this it is clear that 
there had been a serious lapse on the 
part of the police with regard to 
security. The whole operation took 
place in the bank within 10 minutes. 
Then the dacoits drove away on the 
wrong side of the Ring Road. There 
was no patrolling, no check, nc thing. 
Then they had time and Jeasure en-
ough to set one o! their cal'{; ablaze. 
All this had happened. Where was 
the so-called patrolling? The car of 
the dacJiti:; sped away on the ·wrong 
side of the Ring Road. But the re was 
nobody t 0 challenge especially in the 
ha ckground of the increas'ng number 
ot crimes a:1d this being not the first 
incident of major bank daroity. 
Therefore, in order to help the Gov-
ernment to maintain aw and order I 
would li ke to know whether any se-
-ious inquiry has been made i.1to the 
)apses b~ the Pol' ce them~elves if not 
whether surh an inquiry \\'CUld be 
made and the p :>lice otl'kfols r espon-
sible for lapses of security arrange-
ments would be taken to task? 

The second aspect o'f the whole 
'thing is the lapses and laxity in the 
detection of crimes. which has been 
clearly borne out by some other hon. 
Members also. Even in the case of 
the first two dacoities which took 
place some time ago, though vigorous 
investigations are being made, thoc:e 

vigorous investigations are not lead-
ing to any r esults. 

PROF. MADHU DANDAVATE 
(Rajapur): He is using physical force 

to ask the question. 

SHRI G. M. BANATWALLA: The 
so called vigorous invei.:;tigation ha~ 
produced no effect. 

The same day when this Bank ~:as 
looted i.e. on 21st February another 
petrol pump was looted by re. bbers. 
And that looting of the petrol pump 
was also not the first incident. But 
just four or ~ve days prior to that, 
thr.ee petrol pumps had been 
looted. And what did the Government 
do? The Government just told the 
petrol pump 0 wners to keep their, own 
security arrangements. This is the in-
different atti tude that has been tuken. 
Therefore, the second aspect ii.:;: what 
is being done to 5ee th at th e so called 
vigoro us investigation does not merely 
remain vi gorous but also becomes 
effective? With all the vehemence at 
my command. 

. fR. DEPUTY-SPEAKER : Every 
word that is used 
ment. 

by you is vche-

SHRI G. M. BANATWALLA: 
I would like to say tha t th<? pre~cnt 

tendency is to hide facts with res-
pect to crimes. Here I may sa:v 
that false statistics about crimes start-
in g from the police station and ulti-
mate1y ending up with thi s Govern-
men t are being given :n }'arliament 
and outsid . Her you will agree 
wilh me when r say that if we try 
io hide the extent of the disease. no 
doctor on earth will be able to pres-
cribe any remed , not to taJk about 
cure of ihe same. Therefore, I want 
to ask:. what at empt is being mnde 
in order to see that the statistics wHh 
respect to crime are being m ade to re-
flect the actua 1 position? For ex-
ample. I referred to the petrol pU'11P 
dacoity on the same day, i.e. 21st F eb. 
ruary. You will be surprised nd 
angry also Mr Deputy-Speaker to . ' 
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know that on t he same day, the crime 
bulletin that was issued by the Delhi 
Police referred to no such inciden t 
having taken place. This is an at-
t empt to hide the extent Of the crime. 
And ii is when we try to h ide the dis-
ease that no remedy can be .D rescribv 
ea for that particular purpose. What 
attempt is being made in order to see 
tha t this particular tendency is curb-
ed and our statistics reveal the actual 
health o! the nation? I hope that due 
attention and serious attJG>ntion w ill be 
p aid to a ll t hese three aspects, name-
ly, the lapses in securi ty arrangements 
on the par t of the P olice, lcip~es and 
laxity as fa r as the investigation is 
concerned and iemoval of the te~ " den

cy to hide statistics with respect to 
crimes. It is only then that w e will 
be able to make any progress with 
respect to improving the lnw and or-
der situ lion. 

SHRI P. VENKATASUBBAIAH: 
I will confine myself to the subjE:'ct 
m tter under d iscuss ion because he 

J 

ha · very vociferously, very effecti \'e -
ly and \'ery vigorously referr ed to 
the various omi sions and commissi -
on on the pa rl of the Govern ment. 
Th re will be a proper t ime (or me to 
deal wilh those things mc.•rc force-
fully than he has done today and the 
Government is prepared to com out 
with all the replies that he 112quires. 

He referr ed t complacen y or in-
di erence on the par t of the police. 
So far as this incidenl is concerned, 
I want lo make it very clear that 
th re was neither complac ncy , nor 
negligicnce. nor connivance. I can 
just narrate the e\·ents so thnt the 
hon. Member m<1y know what <1c tually 
happened. 

SHRI G. M . BANATWALLA : 
May I point out. .. 

SHR'I P. VE KATASUBBAIAH: 
H is an hon. and re pee led Member. 
Do you think that I will not repl ' to 
the polnts r alsed y him? 

SHRI G. M. BANATW ALLA: 
But that respected Meml>er is not al-
lowed to go to SholaPur t=n~d Pune. 

SHRI P. VENKATASUBBAIAH: 
Respectable Members must stay in 
their own respect:ve places . 

AN HON. MEMBER: Why should 
he go to Pune? 

MR. DEPUTY-SPEAKER: Please 
do not br ing in extraneo us matters. 

SHRI P. VENKATASUBBAIAH: 
I will aga in r eiterate tha t the p olice 
were alert and took immediate action. 
This Bank is located in the ground 
floor Of the double storey residential • 
house in Maharani B agh. The owner 
lives in the firs t floor. The build-
ing is in a lower level than the road. 
There a re two telephones in the hank. 
One telephone was put out of order by 
the dacoits . The other was working. 
Th re is a telephone in the owner's 
house, l ut i t was not in order. The 
landlord 's son had to go all the WDY 

to t lephone to the Control ,Room. 
The incident · s reported to have tak-
en place between 12.30 and 12.:rn hrs. 
So, the whole thing took place in 8 
m inutes. 

AN HON. MEMBER: Tliey a re om-
pe tent people. 

SHRI P. VENKATAS UBBAIAH: 
The intimation was rei:ei·:ed hy the 
Control Room at 12.44 p. m. The 
polic arrived at the scene at 12.49 
p .m .. within 5 minutes. (I nterrupt ions ) 

The first du y of the police 's to 
sec that the premises is cordoned off 
so that the evidence that is available 
is not tampered with. They have 
also to give prate tion to th Bank 
and its employees . Then they h ave 
to make enquiries. They were told 
after some time. after 10-15 m.inutes, 
that they have gone out in a car be-
ar·ng a particular number. Immedi-
ately. the news was ftasl;:eJ to all the 
places to spot out this p articular 
car. One Control Room gave the in-
formatiGn-that that the particular car 
is fo und one km away from the Bank. 
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found one km a way from the Bauk, 
but it is burning. So, the police went 
there and again made enquiries. I:f 
a car is burning they have to fi nd 

' out what h as happen ed to the occu-
pants of the car. After some inves-
t:ga tion, one gen tlem =rn came fo r-
ward and sa id "there w as anuther car 
waiting on the spot, when this car 
was burn ing, they got into the other 
car and sped away". By the t ime 
the p olice received this information, 
that car would have gone beyond their 
reach because they w~re tra velling 
in a ~ar and no t in a b ullock car: or 
on foot. So by the t :me the p olice 

' came to know that they h ave aban-
. doned th car and sped a way in :-1no-
ther car t here was a gap of one hour. 
Still, wit hin the time available the 
police did th eir best. I m :iy tell you 
that I h ave mentioned last year's 
case also. The investigat'on is on, 
the investiga tion is in progress. So, 
it is not in public interest or in the 
interest of apprehending the cul-
prits that t he deta "ls He plnced be-
fore t he H ou:e . 1t is fo r a thorough, 
effici nt in\·cstigation su th:::lt the cul-
prits m ay not take anv clue and. g') 
beyond the a rms of bw or jnstice. 
So, for th c3 t purpose we said tha t no 
efforts ar e spared in getting the matter 
completely investigated . 

(Interruption~ ) 

So !ar as the in ves tigaCon goes, 
there does no t seem to be an y lag. 
I am 5peaking about police. About 
the other par t or the investigation it 
is yet to be worked ou t and investi-

•' ·gations have to be made, then only 
we can say whether there is coll u-
sion, connivance or complacency. in-
difference or whateve r it is. It is not 
proper at this stage to revea l all tho e 
things. Investiga tion is proceeding 
on. I m ay assu re hon. 1V1r . Banat-
wa11a abou this. He has taken ex-
ception to "vigorous" steps. If I say 
"strong·• steps, then? I have to find 
an a ppr op ria te word to ::.ay about the 

"- intens·ty and sincereity of the Gov-
ernment. If I used only the word 
"step". he wou1cl have asked 'Why 
not vigorous? Why not strong?' 

So, in order to guard myself from Mr. 
Banatwalla, I said that \< igorous steps 
a re being taken, investip,ation is on 
and we will sp re no effor ts t o see 
that the culprits are booked. 

SHRI A. N'EELALOHITHADASAN 
NADAR (Trivandrum): What cibout 
banning bis v~s it to F une? 

MR. DEPUTY-SPEAK.CR : P lease 
don 't disturb. E".e is not y ei lding. 

SHRI P. VENKATA UBBAIAH : 
r sa;ct, he has been p laced in his 
respec tive place. I have al ready toia. 
this in the House. 

13.27 hrs. 

BUSINESS ADVISORY COMMITTEE 
TWENTY-FIF'fll REPORT 

THE MINISTER OF STATE IN 
THE • UNISTRY OF HOME AFFA IRS 
A TD DEP ARTMENT OF' PARLIA-
ME!\'TA RY AFFAIRS (SHRI P. 
VENIYATASUBBAIAH) : Sir, l beg to 
m ove. 

"That !h is House do w;:ree with 
the Twen t :v-fi fth R port of the 
Bus·ness Ad visory Coinmittt!e pr s-
e!lted to the House on the ~3rd 

February, Hl82." 

1R. DEPUTY-SPEAKER: The 
q uestion is : 

"That Hus House do agr \! with 
t he Twen ty-fifth Report o f the Bus-
ine s Advisory Commitle presented 
to the House on the 2:~rd Febru-
ary. J!-)82 .'' 

The motion ii as adopted. 

13.28 hr . 

T he Lok. Sabha th.en adjourned for 
L unch tilt hirty minutes past Four-
teen of the Clock . 


